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DOCUMENT 1

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
2"° FLOOR, A-BLOCK, VIKAS BHAWAN
LP. ESTATE, NEW DELHI-02
Email: defpm.gnctd@delhi.gov.in

F. No.1(2760)/Legal/HQ/25-26/ A9 %2~ 3 6 Dated: 14.05.2025
To,
1. The Tree Officer (South) / 3. The Tree Officer (Central) /
Deputy Conservator of Forests, Deputy Conservator of Forests,
South Forest Division, GNCTD. Central Forest Division, GNCTD.
2. The Tree Officer (North) / 4. The Tree Officer (West) /
Deputy Conservator of Forests, Deputy Conservator of Forests,
North Forest Division, GNCTD. West Forest Division, GNCTD.

{With reference to your Letter F. NO,
01/DCF  (NYLEGAL -MISCR2023 -
24/128 - 31 dated 05.03.2025.)

Sub: Advisory issued in compliance of the Orders of the Hon’ble National Green
Tribunal in the matter of O.A. No. 175/2021 titled as Naharpur Resident Welfare
Association (Regd.) Vs Deputy Conservator of Forests & Tree Officer (West) &
Ors.

Dear Sir/ Ma’am,

Vide Orders dated 18.10.2024 and 28.04.2025 in the matter of O.A. No. 175/2021 titled
as Naharpur Resident Welfare Association (Regd.) Vs Deputy Conservator of Forests & Tree
Officer (West) & Ors. the Hon’ble NGT has directed the concerned authorities to take action
to prevent mechanical compounding of the offences concerning illegal felling of trees in
Delhi. In this regard, the following provisions of the Delhi Preservation of Trees Act
(DPTA}, 1994 are reiterated for the Tree Officers:

1. The Chapter VI of the Delhi Preservation of Trees Act (DPTA), 1994 deals with the
‘Penalties and Procedure’ pertaining to any offences committed under Delli
Preservation of Trees Act (DPTA), 1994 related to illegal tree felling / pruning. It is
submitted that there are appropriate provisions under the said Act for the prosecution
of the offenders / violators. The Act empowers the Tree Officer to arrest without

warrant (Section 18) and seize their property / tools used for commission of the

/.
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offence (Section 15 and 16) and impose penalty in form of imprisonment and / or fine
(Section 24). In this regard, it has been directed to establish a Prosecution Cell in the
04 Forest Divisions for effective monitoring of tree offences and prosecution of the
cases vide Circular F.No.(2585)/Legal/HQ/2022-23 Part(1)/1227B dated 21.05.2024.
2. Also, Section 31 of the Dellu Preservation of Trees Act (DPTA), 1994 invests the
Tree Officers with certain powers.
“31. Investing Trees Officer with certain powers.-
(1) The Government may, by notification, invest the Tree Officers and other
officers with all or any of the following powers, namely:
(a)} power to enter upon any land and to survey, demarcate and make a
map of the same;
(b) powers of a civil court to compel the attendance of witness and the
production of documents and material objects;
(c) power fo issue a search warrant under the Code of Criminal
Procedure, 1973 (Central Act 2 of 1974);
(d) power fo hold enquiries into offence under the, Act and in the
course of such inquiry to receive and record evidence;
(e) power to take possession of property under the Aci;
(1) power to direct release of property or withdrawal of charges; and
(g) power fo require any person to plant tree or trees of suitable
species in adequate numbers on any land owned or occupied by him.”
3. It is pertinent to note that the Section 20 of the Delhi Preservation of Trees Act
(DPTA), 1994 is crucial to prevent commission of any offence under the said Act.
“20. Power to prevent commission of offence.-Every Tree Officer or his
subordinates or any Forest, Revenue or Police Officer shall prevent and may
interfere, for the purpose of preventing the commission of any offence under
this Act.”
And the Section 22 of the Delhi Preservation of Trees Act (DPTA), 1994 may also be
referenced as below:
“22. Contravention of Act to be reported by certain officers.-It shall be the
duty of every Forest Officer, Panchayat Secretary, Police Constable or any
officer superior fo him and every officer of the Department of Agriculture,

Horticulture, Block Development and Revenue
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(a} to give immediate information coming to his knowledge of any
confravention of section 8 and of preparation to commit such
contravention o the Tree Officer or the Deputy Conservator of
Forests,
(b) to take all reasonable measures in his power to prevent such
contravention which he may know or has reason to believe that if is
about or likely to be committed.”
Therefore, assistance of Police and Revenue Officers may also be sought for the
prosecution of the violators as they are duty-bound under Section 20 and 22 of the
Delhi Preservation of Trees Act (DPTA), 1994 to report and take all reasonable
measures to prevent any contravention of the said Act.
4. Also, the Section 21 of the DPTA, 1994 empowers a Tree Officer to compound any
offence committed under the said Act.
“21. Power to compound offence.-
(1) The Government may, by notification empower a Tree Officer or any
Forest Officer not below the rank of Deputy Conservator of Forest
(@) to compound any offence committed under this Act on payment of-
(i) a sum not exceeding rupees ten thousand by way of
composition for the offence which such person is
suspected to have committed; and
(ii) the value of timber and other produce, if any, from the
tree in respect of which the offence has been committed:
(b) to release any property seized or liable to confiscation, on payment
of the value thereof as estimated by such officer and the amount
determined 'as payable for composition of the offence, as of
ordered by the Tree Officer or any Forest Officer, as the case may
be.
(2) On the payment of such sums or such value or both, as the case may be, to
such officer, the property seized and the offender, if in custody, shall be
released and no further proceeding shall be taken against such offender or
property.”
5. Further, vide the Minutes of the review meeting held under the Chairmanship of
Secretary (E&F) issued vide No. F.8(193)CF/TA/07-08/DPTA-Branch/5485-89 dated

15.03.2017, it was decided “regarding imposition of maximum penalty while
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compounding of the offence cases booked under Delhi Preservation of Trees Act
(DPTA), 1994 conveyed vide No.F 8(224)/08/CF/Meetings/Vol. 1/8339-45  dated
7.1.20117. Also, “it was decided that pending amendment in the Delhi Preservation of
Trees Act, 1994 and in order to deter llegal tree felling/ pruning without obtaining
proper permissions and to safeguard public inferest, the offence cases related to
pruning and felling of petty nature be considered Jor compounding by imposition of
composition fee Rs. 60,000 (minimum) for each tree Jelled and Rs. 20,000 (minimz.rm)
Jor each tree pruned.” Therefore, it is inferred that the compounding by imposition of
composition fee is to be considered for offences of illegal tree felling / pruning of
petty nature and the minutes only states the minimum composition fee for
compounding which can be enhanced on case-to-case basis as per seriousness of the
offence and as per the facts of case presented before the Tree Officer and along with
other appropriate provisions of the DPTA, 1994.

6. Also, it is stressed that the Standard Operating Procedure (SOP) for dealing with the
tree offence under the Delhi Preservation of Trees Act (DPTA), 1994 (as prepared by
the Petitioner) has been umplemented as an interim measure in compliance of the
directions of Hon’ble High Court in the matter of W.P. (C) 12271/2022 titled as Rajiv
Dutta vs. GNCTD & Ors. vide Circular F-No.(2585)/TLegal/HQ/2022-23 Part(1)/1223
dated 21.05.2024. The Quick Response Mechanism has also been established at
Division-levels for effective monitoring, immediate reporting and requisite action in
respect of Tree Offences under DPTA, 1994,

In respect to the above facts and circumstances, I am directed to reiterate that the Tree
Officers must adhere to the provisions of the Delhi Preservation of Trees Act, 1994 and SOP
for dealing with the tree offence issued as interim measure and various Court Orders,
administrative orders / circulars while dealing with any offence committed related to illegal
tree felling / pruning. Further, any offences committed under the Delhi Preservation of Trees
Act (DPTA), 1994 must be dealt with strictly on case-to-case basis and not with a general

yardstick in a casual manner.

This is issued with the approval of PCCE/HOD.

(AnkitKumar, IFS)
Dy. Conservator of Forests (P&M)

Enclosures: As above,
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Copy to:

1. Principal Secretary, (E&F).

PCCF/HoD, Department of Forest & Wildlife, GNCTD.
CCF, Department of Forest & Wildlife, GNCTD.

4. CF, Department of Forest & Wildlife, GNCTD.

o

L2

(AnkitKumar, IFS)
Dy. Conservator of Forests (P&M)
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DOCUMENT 2
GOVT. OF NCT OF DELHI

DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
ALIPUR, BAKTHAWARPUR ROAD, BAKOLI
DELHI-110036

-
= —

F.N0.23/DCF(N)/Tree Offence/ 2023-24/ 587- 90 Date: 09.05.2025

-
L -

ORDER

The present case is regarding illegal felling of two (02) trees without permission at E — 4/99,
Sec — 07, Naharpur, Rohini, Delhi — 110085.

In view of submission dated 18.05.2023 made by S.I : P.P. Giri (Delhi Police) a F.LR dated 16.05.2023
has been registered vide F.L.R. No. 0324 by P.S: North Rohini under the provisions of Sec 8 and Sec 24
of the Delhi Preservation of Trees Act, 1994,

Consequently, a criminal case vide Cr. Case No: 6331/2024 had been registgred apropos to
abovementioned F.LR No: 324/2023 P.S: North Rohini and is pending before The court ‘of
Ld. Judicial Magistrate First Class - 03 NW/Rohini.

In view of the above facts and circumstances of the present case it is directed that the- present case be
moved for prosecution under Sec — 24 of the Delhi Preservation of Trees Act, 1994 before the court of
Ld. Judicial Magistrate First Class - 03 NW/Rohini.

1. Sh.Pawan Kumar Dutta Add: H.no. A — 1/301, Keshavpuram Delhi -110035
2. Sh. Lalit Saini (Complainant) Add: H.no. 56, Naharpur, Sector — 7, Rohini, Delhi

3. S.H.O: S.I :P.P.Giri (1.0 on behalf of Delhi Police) Add: P.S: North Rohini, Sec -7,
Rohini, Delhi

4 The Ahlmad of Ld. Judicial Magistrate First Class - 03 NW/Rohini (for kind ifformaticn
and to put up with judicial file)

Dy. Conservator ests
North Forest Division
GNCTD

-

i -
—
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FIRST INFORMATION RI’.I’ORT
(Under Section 154 C.P.C)

a1 54 @& uldim alfar B anat )

1.District (A& ROHIN e 1910 -
H: ROHING {OLLIAY PSR NORTH ROHING Y(‘I\l(”'l): 2023 FIR N()(U-"-".l'.)iﬂ 4 pate - 16/ 5/
2. Actia)(&Ran )
S ) section(s) )y
~  DELHL TREES CONSERVATION ACT 19904 8724
3. Qccurrence of Qffence (g A uzm):
@ Day(ia) . | i
0 )061).‘ Date From(Ry 1 ) Date To(f&1® )
ime Period (483 Time Frmt"\l"(a't‘i'li ) Time TO (aud ab); 527 s
. 22 !
. 23 Time :
pate(RAt®): 16/05/20 16/05/2023 22 N

w1

~

10 Total value of pro
111Inquest Rep

. Type of information (@1 &1 Written

. Place of Occurrence (978U ):

. Details of Known/Suspect/Unk

(b Information received at P.S.(aT=1 Wgi ga=n v §é
{¢)General Diary Reference (UT=miat Entry No.ufafle  124A Date/Time
geat No(TZ &) 08

(a) Direction and Distance from P.S (411 q gﬁ 3 N/A, LS Km(s)

{b) Address(udl): NAHARPUR ROHINI, DELHI
() In case, Outside the limit of the Police Station (af am 1 dm B A e )
District(Fren):

Name of P.S(Qr=1 &1 9H):

. Complainant / Informant (Risraawal jgaamsal ):

(a Name(a1a): LALIT SAINY (S/0) SH PREM SAINY

(b Date/Year of Birth (7% fafa 1988 Nationality (g1 INDIA

(c)Passport No.(grauid 4.): Date of Issue (W18 Fa &t R Place of Issue @i wE
NOT KNOWN

{d Occupation
56, NAHARPUR , DELHI, NORTH R

(e Address(Tan): H.NO-

OHINI, ROHINI, DELHL, INDIA,

nown accused with full particulars(attach separate sheet if necessary){(JTd/ gty /3ASTd

w1 0t faqwr @fgd quid

reason for delay in reporting by the complainant/informant (Rvaraaaat / gaArsal gra ParE 20 QA ol TR ¥ HTON:
NG DELAY

particulars of the properties s10
S{.No. (i.4.) Property Type(Description)

perty stolen @0 ¢ grufy & g
fYé J .o 1., aly g

len/involved (attach separate sheet if necessdry):
Est. Value(Rs )Y (T R))

ort / U.D. Case No,, if any ({74 i
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fyate

it ROMNIQELHD P.S NORMROWN Year  WE FIR No
Distr! .

|, Contents (attach separate sheet, if required)(Bat qratt RaE e : G CL 56 ATEITYL gl
s & s N il R 0 a7 (RWA) 8T

o7 ey el AR ar Reeh merer faed ug g6 L A s s v e £14
g’iﬁ”‘“ma & 2 27 400500 RsTet AT arget YR A w b fSver fﬂl g, Q,ﬁ gg%%(n ATe }fﬂ L
A D& A A e TG ¢ AR R Y 3w e A ﬂ? «rh‘«ﬁm"\'" ﬁt;z ¢ tHIeT T %B'LWZTFT g hee B
ez 7 3 @) 02t avre R e Ry anfeten waE i u_l_f"ﬁql, %1{:';% g B 50 @C Tsﬁfr#r |
o & g @ e R & SR o s At e e "‘?{s ) T 20 10 it 81 5 €1 B
oS 02 B A AR AB Y e A AT SToraR L@ W AL t I Aqq foraqyat @~ 20 E e
e 31T & TR v A o wve < B R fow o 7 A “E_ﬂ;[ e fugrgar - 1/301 ST
STRT FRAT G ¢ 1 30 A R wwa g ved g et I Al ﬁ)_{f ‘dzrnt“‘r 5D English Lalit saint
R - 110085 U TEaT & 36 W w&d A g&d riArg A Y T D T 1(*7107'1(3 Attsted S PP Gt
16/5/23 wterd 0 U oY 9w A W AR 56 AT rtage 7@ 989 ference to DD NO 444
PS North Rohini Dt 16/05/2023 Respected DO PS North Rohini WI[|1 re o A4 | departed
dated 16/05/2023, it is submitted that on receipt of PCR Call vide DD y re.‘ch.ed on spot
alongwith HC Hoshiyar No 1334/RD and Ct. Kanha Ram No 2058/RD an p ‘Iot No 99 E-4
and found that two medium_size trees were found standing in premises orp During further
Sec-7 Rohini ,Delhi and also found that one of the tree have started to wl[.h'e-rd' and then
course of enquiry it was found that both the trees had been cut half from m;r C‘_’Vfw e‘were
were wraped by white Colour Plastic bag Further Photographs of the Scene O r”;;_l bt
taken by HC Hosiyar NO- 1334/RD and during further course of enquiry only moDbt ed

of the owner of above mentioned plot could be received as 8287561012 when if trie to}
make contact with the owner of the plot for confirmation of his name and address then he
didn't picked up the call and when he could be countacted, the owner of the above ‘
mentioned plot disclosed his name as pawan but didn't disclosed his address so t'he PCR Cail
Vide DD NO- 44A dated 14/05/2023 Left pending- During further course of enquiry, the
complainant Lalit Sainy S/o Sh. Prem Sainy R/o- H.No- 56, Naharpur, Delhi Submitted a
writther complaint with disclosing of name and address of the owner of the above

mentioned plot and on basis of PCR Call, Statement of the Complainant and prelime

enquiry, it has been made out an offence U/S 8/24 of Delhi preservation of Tree Act so it is
requested to register a case U/S 8/24 Delhi preservation of tree Act and provide a copy of
FIR to me. | am busy in investigation. Date & time of incident- Not known Place of incident -
Naharpur Rohini, Delhi-Date & time of producing Tehrir 16/05/2023 at 22:20 hrs SD English
P P Giri PS- North Rohin Dt- 16/05/2023 gfed @rdarg! 6 WeR & 6 wd Complaint )
Hindi/English T&f@a Endosement by SI P.P Giri No-D-6914 ¥igel gRT CASE REGISTER @ & for:
79 HC/DO 1 Z7aar WA g1 it complaint & 9Tl W &9 HC/DO X FIR No. 324/2023 U/S §/24
Delhi preservation of tree Act @ CCTNS Opp. Ct Subhash No-1090/8RD & Feed CCTNS&w
&% Computerised Copy FIR T 3@ a@ by order S SHO ®1ga §am SI P.P Girl No-D-69 14
$ 7 A 3 ) FIATE 3w & A T FIE S SH AGEH WEE B aGRA SRE W)

S submited By HC/DO
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[ RIARATH y IH””,/,,/;
ROHIN ; P.S NCR T Ry e

- Year o I tio RO

")
p3Action Takensince the above infoyy, Won ' 2:
» N 1ove

at frem HO.
(@ R N Gy wyaagy

. wd
) A commission of affencets) /s as me mln:
X MR R T T P O P TP I B P TR T R A LA ): OR (0
(Registered the Case and 1op), up th
\ "
CERREE R R I TR PN Il e
hDwected (Name ot the 1.0y

pank (A7
ST vy i PREAY PRAKASHE G

XEIAN A AA ARSI
' ) . ) OP‘
J 4 e (S TTR tALLL )
Dofiile HEASUEEn . PRI BRI 1. ;
il Rel o take up the investigation Cer AF A N
G Retused investigation due to@im OR (% KIS

WV Teanstorred o P.Shame)(arn: District(FHH1)

on pamt of jurisdiction (@) g » anon gaariala)
\ to 1he
) ‘ and a copy gtven
PR read over to the complainant/informantadmitted to be correctly recorded and

- g AT u_? |
3 @ S ar T fﬂ , AR A B
ey ot e o sty o - ) P 6 eenf wrd o alte U :f,{rﬁf"fﬂ, T
free of cost: (Rwmawal { qi]“:nq;a{ B WAty ug aiw .(l:”sf wal), adt erof yg aren AL AEH

.
et

R.OA.C(3me.3d, vl

. : Officer

14 Signature / Thumb Impression : signature of

. of the Complainant / Informant: _ .
(anzasal J gaammal $ pEagd /0y @ Fars: Name(Hn):MANJU

Rank (ag): HC {(HEAD CONSTABLE:
No.(d.): 28106807

15 Date and Time of despatch to the court: = S
(3reTEd 3 weuw & fzere s an):
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